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ORDER (ORAL) 

MADAN KUMAR CHATURVEDI,MEMBER(A): 

At the outset, Mr. M.Chanda, learned counsel for the 

Applicant has submitted that the Applicant made a representation on 

15.7.2009, for reverting her, transfer order to Signals as CSBO 

Grade-Il in the scale of pay of Rs.5000-150-8000/- from MES, or to 

continue service in MES in the scale of pay of Rs. 5000-150-8000 in 

PB 2 in the grade pay of Rs.4200 with necessary grade protection. It 

was further submitted that as there exist clear vacancy of CSBO in 

Signals under Station Headquarter. Masimpur. as such Applicant be 

considered for this vacancy, and Respondents be directed to dispose 

of her representation at the earliest. 

I have heard Mr.M.Chanda, learned counsel for the 

Applicant and Ms.U.Das. learned Addl. Standing Counsel for the 

Respondents. Having heard both the parties. I direct the Respondents 

to expedite the disposal of representation dated 15.07.2009 within 

two months from the date of receipt of this order. 

O.A. stands disposed of accordingly. 

(MADANKtJMAR CHATLJRVEDI) 
ADMINISTRATIVE MEMBER 

LM 

4. 
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GUWAHATI BENCH: GUWAHATI 
(An application under Section 19 of the Administrative Tribunals Act, 1985) 

0. A. No. 	ê /2009 
Smti Indrani Bhattacharjee 

-Vs- 
Union of India and Others. 

SYNOPSIS OF THE APPLiCATION 

Applicant is working as LDC in the office of Garrison Engineer, Military 

Engineering Service, Masimpur, Cachar, Assam. While working as Civilian Switch 

Board Operator (for short CSBO) in the office of the Station Headquarter, Shillong 

she applied for transfer and posting at Masipur due to her family problems. Since 

there was no vacancy of CSBO under G.E. Silchar to accommodate the applicant, 

as such she was transferred and posted to the office of GE 1  Silchar (MES) as LDC 

on 12.09.2005 with pay protection. Applicant approached this Hon'ble Tribunal 

through O.A No. 315/2007 praying for grant of time bound promotion in the scale 

of pay of Rs. 5,000-8,000/- w.e.f. 13.08.2002 with arrear of salaries. Said O.A was 

disposed of on 09.01.2008 with the direction to the respondents to consider 

grievances of the applicant and grant her necessary relief as due and admissible 

under the rules. Accordingly, Ministry of Defence vide letter dated 12.08.2008 

granted pay scales of Rs. 5000-8000/- to the applicant from the date of completion 

of her 16 years of continuous of service with all consequential monetary benefits. 

However, the GE, Silchar vide his pay fixation dated 25.03.09 has fixed the pay of 

the applicant in the post of LDC as Rs. 4590 (revised Rs. 8540 + Grade pay of Rs. 

1900/-). Being aggrieved with her fixation of pay, applicant submitted a 

representation on 15.07.2009 to the respondent No. 2 stating therein that her basic 

pay stands to Rs. 5450/- before joining as LDC in MES. Therefore, the applicant 

has prayed before the respondent No. 2 either to revert her to signals as CSBO 

Gad 11 in the scale of pay of Rs. 5000-8000 (pre-revised) or to continue her service 

in MES in the scale of pay of Rs. 5000-8000 in PB 2 in the grade pay of Rs. 4200 

with necessary grade protection. It is to be stated here that applicant in her 

representation dated 25.07.09 categorically stated that there is a clear vacancy of 

CSBO exists in Masimpur Signal under Station Headcuarter, Masimpur where she 

may be adjusted. But to no result. Hence this Origiflal Application. 



2009 

Guwat anc' 

LIST OF DATES 
13.08.1986- Applicant was initially appointed as CSBO in Military Telephone 

Exchange w.e.f. 13.08.1986. 

21.02.1994- Applicant's service was regularized as CSBO Gde II w.e.f. 21.02.1994. 

13.08.2002- Applicant is entitled to the scale of pay of Rs. 5,000-8,000/- w.e.f. 
13.08.02 in terms of letter dated 27.02.04 after completion of 16 years 
of service. 

27.02.2004- Govt. of India, Ministry of Defence granted pay scales of CSBO Gde-
II as Rs. 3200-4900 and CSI3O Gde- I as Rs. 5000-8000 w.e.f. 
01.01.1996 after completion of 16 years of service. (Annexure- 1) 

12.09.2005- Applicant was transferred and posted to the office of GE, Silchar 
(MES) as LDC (scale of pay of Rs. 30504590) from the post of CSBO 
(Rs. 3200-854900). (Annexure- 2) 

2007- 	Applicant approached the Honbie Tribunal through OA No. 
315/2007 for grant of time bound promotion to the scale of pay of Rs. 
5,0004,000/- w.e.f. 13.08.2002 in terms of the letter dated 27.02.2004. 

09.01.2008- O.A No. 315/2002 was disposed of with the direction to the 
respondents to consider grievances of the applicant and grant her 
necessary relief as due and admissible under the rules. 

(Annexure- 3) 

12.082008- Govt. of India, Ministry of Defence granted pay scales of Rs. 5000-
8000/- to the applicant from the date of completion of her 16 years of 
continuous of service with all consequential monetary benefits. 

(Annexure- 4) 

25.08.2008- Respondent No.5 issued necessary order granting scale of pay of Rs. 
5000-8000/- to the applicant. 	 (Annexure- 5) 

30.09.2008- Applicant was granted scale of pay of Rs. 5000-150-8000 w.e.f. 
13.08.2002. 	 (Annexure- 6) 

10.12.2008- Administrative Commandant, 101 Area, Station Cell fixed basic pay 
of the applicant at Rs. 5450/- w.e.f 1st August, 2005. (Annexure- 7) 

02.01.2009- Applicant submitted a representation for fixation of her basic pay as 
Rs. 5600/- while implementing the sixth pay commission 
recommendation. (Annexure- 8) 

24.01.2006- Respondent No. 6 intimated the applicant that her pay fixation shall 
be undertaken in terms of Para 6(d) of the letter dated 12.09.2005. 

(Annexure- 9) 
25.03.2009- GE, Silchar vide his pay fixation dated 25.03.2009 has fixed the pay 

of the applicant in the post of LDC as Rs. 4590 (revised Rs. 8540 + 
Grade pay of Rs. 1900/-). (Annexure- 10) 
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24.08.2009- Respondent No. 7 intimated that pay of the applicant may be fixed in 

the scale of pay of Rs. 5200-20200 (PB-I) with grade payof Rs. 
1900.00. (Annexure- 11) 

15.07.2009- Applicant submitted representation to the respondent No. 2 stating 
that she has been granted time bound promotion in the scale of pay 
of Rs. 5000-150-8000 vide letter dated 12.08.2008, as such her basic 
pay should have been Rs. 14340 in the pay band of Rs. 10140/- with 
rade pay of Ts. 4200/-. Therefore she has prayed that she may be 

adjusted against a clear vacancy of CSBO exists in Masimpur Signal 
under Station Headquarter, Masimpur. (Annexure- 12) 

25.07.2009/22.08.09- 	Representation dated 15.07.09 was forwarded to the 
higher authorities. But to no result. 	(Annexure- 13,14) 

PRAYERS 	 - 

1. That the Hon'ble Tribunal be pleased to direct the respondents to grant of 

scale of pay of Rs. 5,000-8,000 (pre-revised). and to re-fix pay of the 

applicant in the pay band of Rs. 9300-34800 (PB-2) with corresponding 

grade pay of Rs. 4200 in compliance with the scale granted to her vide 

Ministry's letter dated 12.08.08 or to adjust her against the existing vacancy 

of CSBO in Masimpur Signal under Station Headquarter, Masimpur to 

protect the right and interest and scale of pay of the applicant. 

2 	Costs of the application. 

3. 	Any other relief (s) to which the applicant is entitled as the Hon'ble 

Tribunal may deem fit and proper. 

Interim order prayed for: 

During pendency of the application, the applicant prays for the following 

interim relief: - 

1. 	That the Hon'ble Tribunal be pleased to direct the respondents that the 

pendency of this application shall not be a bar for the respondents for 

consideration of the case of the applicant for providing relief as prayed for. 

K- 
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This application is made not against any particular order but praying for a 

direction upon the respondents to grant of scale of pay of Rs. 5,000-8,000 

(pre-revised) and to re-fix pay of the applicant in the pay band of Rs. 9300-

4800 (P13-2) with corresponding grade pay of Rs. 4200 in complIance with 

the scale granted to her vide Ministry's letter dated 12.08.2008 or to adjust 

her against the existing vacancy of CSBO in Masimpur Signal under Station 

Headquarter, Masimpur. 

jurisdiction of the Tribunal: 

The applicant declares that the subject matter of this application is well 

within the jurisdiction of this Hon'ble Tribunal. 

Limitation: 

The applicant further declares that this application is filed within the 

limitation prescribed under Section- 21 of the Administrative Tribunals Act 

1985. 

Facts of the case: 

4.1 
	

That the applicant is a citizen of India and as such she is entitled to all the 

rights, protections and privileges as guaranteed under the Constitution of 

India. 

4.2 That your applicant was initially appointed as Civilian Switch Board 

Operator (for short CSBO) in Military Telephone Exchange w.e.f. 13.08.1986 

on temporary basis In the Station Headquarter, Masimpur, Silchar. 

Subsequently her service was regularized as CSBO Gde II w.e.f. 21.02.1994 

and she was transferred to Station Headquarter; Shillong l-IQ 101 Area on 

July, 1995. 

43 
	

That it is stated that Covt. of India 1  Ministry of Defence vlde letter bearing 

No. B/44572/Balraj/Sigs 4 (c)/92/CC/D (QS) dated 27.02.2004 granted 

three pay scales of telephone operator w.e.f. 01.01.1996 as follows: 
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CSBO Gde- II 	- Rs. 3200-4900 

CSBO Gde- I 	- Rs. 5000-8000 

In terms of the letter dated 27.02.04 applicant is-entitia to the scale 

of pay of Rs. 5,000-8,000/- w.e.f. 13.08.2002 in terms of the time bound 

promotion scheme after completion of 16 years of service, but the same was 

denied to her. 

Copy of the order dated 27.02.04 is enclosed herewith and 

marked as Annexure- 1. 

44 That the applicant while working as CSI30 in the office of the Station 

Headquarter, Shillong HQ 101 Area she applied for transfer and posting at 

Masipur in the district of Cachar, Assam due to family problems. However, 

since there was no vacancy of CSBO under Garrison Engineer, Silchar to 

accommodate the applicant, as such she was transferred and posted to the 

office of GE, Silchar (MES) as Lower Division Clerk (LDC) .vide Headquarter 

letter bearing No. 15984/Sep/1/2005/MP-4 (Civ) (b) dated 12.09.2005. It is 

relevant to mert1on here that in the transfer and posting order dated 

12.09.2005 in para (b) it has been stated as follows: 

"(b) In case where posting/transfer in involves change in 

trade/grade, the service rridered in the pievious post will be treated 

as ccintitttious. In such case the pay of the Individual will be fixed in 

the new pay scale at the stage equal to the pay drawn in the old pay 

scale or if thete is no such stage, at the stage next below that pay, the 

difference being treated as persona pay to be absorbed n the next 

increment. The service rendered on the pay last drawn in the old pay 

scale will count towards the next increment in the new pay scale." 

Again in para (c) of the order dated 12.09.2005 it has stated as follows: 

"(c) In case where posting/transfer involves reduction in the 

grade/trade the pay of the indIvidual will be fixed by giving the 

benefit of completed years of service rendered in the previous post." 

It is relevant to mention here that applicant was working as CSBO in 

the scale of pay of Rs. 3200-85-4900, however, she joined to the post of LDC 
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in the scale of pay of Rs. 3050-75-3950-80-4590. Be it stated that after Joining 

as LDC in the office of the GE, Silchar pay of the applicant was fixed as 

Basic pay Rs. 4030 + Personal Pay Rs. 20/- = Rs. 4050/-. 

Copy of the order dated 12.09.2005 is enclosed herewith and 

marked as Annexure- 2. 

43 That your applicant finding no response from the authority regarding grant 

of time bound promotion to the scale of pay of Rs. 5,000-8,000/- w.e.f. 

13.08.2002 in terms of the letter dated 27.02.2004, approached the Hon'ble 

Tribunal through OA No. 315/2007. In the GA No. 315/2007 applicant 

prayed for grant of Rs. 5,000-8,000/- w.e.f. 13.08.2002 in terms of letter 

dated 27.02.2004 with arrear of salaries. However, the said O.A was 

disposed of on 09.01.2008 with the direction to the respondents to consider 

grievances of the applicant and grant her necessary relief as due and 

dmi 	under the rules. 

Copy of the order dated 09.01.2008 is enclosed herewith and 

marked as Annexure- 3. 

is stated that the Govt. of India, Ministry of Defence vide letter 

bearing No. B/44572/TBP/Sigs 4 (c)/334 dated 12.08.2008 granted pay 

scales of Rs. 5000-8000/- to the applicant along with others from the date of 

completion of her 16 years of continuous of service with all consequential 

monetary benefits. 

Copy of the letter dated 12.08.2008 is enclosed herewith and 

marked as Annexure- 4. 

4.7 That the respondent No. 5 vide letter bearing No. 3669/CA-6/T13P/SP/64 

dated 25.08.2008 granted Time Bound Promotion to the concerned CSBOs 

including the applicant in the scale of pay of Rs. 5000-8000/- with effect from 

the date of continuous service from their initial appointment with all 

consequential monetary benefits. Accordingly, vide Part II Order No. 

09/CSBO/2008 dated 30.09.2008 applicant was granted scale of pay of Rs. 

5000-150-8000 w.e.f. 13.08.2002 i.e. on completion of her 16 years of service. 
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Copy of the letter dated 25.08.2008 and Part II order dated 

30.09.2008 are enclosed h rewith and marke4 as Annexure-5 

and 6 respectively. 

4.8 That the Administrative Commandant, IUTI Area, Station Cell vide his Fart 

II Order No. 11/SBOi2008 dated 10.12.2008 granted revised scale to the 

applicant under time bound promotion scheme in the pay scale of Rs. 5000- 

150-8000 w.ef 13 Aug 2002 after completion of 16 years of service and basic 

pay of the applicant has been fixed at Rs. 5450/- w.e.f 1st August, 2005. It is 

relevant to mention here that applicant was transferred to the post of LDC 

from the post of CSBO vide order dated 12.09.2005, as such at the time of 

her transfer to the post of LDC scale of pay of the applicant ought to have 

been fixed with reference to the scale of Rs. 5450 but the scale of pay of the 

applicant has been fixed to the post of LDC as Basic pay Rs. 4030 + Personal 

Pay Rs. 20/- = Rs. 4050/-. However, applicant is entitled to re-fixed her 

Basic pay Rs. 4590 + Rs, 860/- (personal pay) = Rs. .5450/- w.e.f. 12.09.2005 

\ 
ii terms of clause (d) of order dated 12.09.2005. 

i. 
Part II 	dated 10.12.2008 is enclosed Copy of the 	order 

herewith and marked as Annexure- 7. 

4.9 That your applicant submitted a representation on 02.01.2009 addressed to 

the GE, Silchar stating therein that she was being paid in the basic pay of Rs. 

4050/- on Oct, 2005 (after joining present post), however she has been 

granted Rs. 5450/- in the revised pay scale under the time bound promotion 

on completion of 16 years of services. Therefore, the applicant prayed for 

fixation of her basic pay according to the basic of .Rs. 5600/- on 01.01.2006 

while implementing the sixth pay commission recommendation. 

Copy of the representation dated 02.01.2009 is enclosed 

herewith and marked as Annexure- 8. 

410 That the respondent No. 6 vide his letter dated 24.01.2009 intimated the 

applicant that her pay fixation shall be undertaken in terms of Para 6 P.  of 

the AG Branch Army HQ letter dated 12.09.2005. 

It 
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Copy of the letter dated 24.01.09 is enclosed herewith 

and marked as Annexure- 9. 

411 That it is stated that the GE, Silchar vide his pay fixation dated 25.03.2009 

has fixed the pay of the applicant in the post of LDC as Rs. 4590 (revised Rs. 

8540 + Grade pay of Rs. 1900/-). 

Copy of the statement of pay fixation dated 25.03.2009 

is enclosed herewith and marked as Annexure- 10. 

412 That the office of the respondent No. 7 vide letter bearing No. Pay/2/Pay 

Fix/Vol-XII dated 24.08.2009 intimated that pay of the applicant may be 

fixed in terms of FR 15 (a). It has further been stated in the letter dated 

24.08.09 that pay of the applicant may be fixed in the scale of pay of Rs. 

5200-20200 (PB-I) with grade pay of Rs. 1900.00. It has been further 

intimated in the letter dated 24.08.09 that the pay of the applicant may be 

as basic pay as Rs. 4590 w.e.f. 03.10.2005 as fixed by the GE Silchar is 

and fixation as per 6th  Pay Commission may be done accordingly. 

Copy of the letter dated 24.08.09 is enclosed herewith 

and marked as Annexure- 11. 

413 That the applicant being aggrieved with the letter dated 24.08.2009 and 

fixation of her pay in the pay band of Rs. 5200-20200 (PB-I) with grade pay 

of Rs. 1900.00 submitted a detail representation on 15.07.2009 addressed to 

the respondent No. 2 stating therein that she has been granted time bound 

promotion in the scale of pay of Rs. 5000-150-8000 vide letter dated 

12.08.2008 on completion of 16 years of service. Accordingly, her basic pay 

stands to Rs. 5450/- before joining as LDC in MES. However, as per revised 

Pay Rule, 2008 her pay has been fixed in the pay band of Rs. 7500/- with 

grade pay of Rs. 1900/- and her revised basic pay is Rs. 9400/- whereas if 

she would have been remain in CSBO Gde II her basic pay would have 

been Rs. 14340 in the pay band of Rs. 10140/- with grade pay of Rs. 4200/-. 

As such she is drawing less pay of Rs. 4940/- (Rs. 14340-9400) besides other 

allowances. Therefore it would be evident that the benefit granted by the 

Ministry of Defence vide letter dated 12.08.2008 to the applicant in the scale 

111 

c  
c  
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: 

of pay of Rs. 5000-150-8000 has become meaningless to the applicant. 

Applicant further stated that she would not have submitted her consent for 

transfer to MES as LDC having such a loss in her pay. Therefore applicant 

has prayed before the respondent No. 2 either to revert her to signals as 

CSBO Gad II in the scale of pay of Rs. 5000-8000 (pre-revised) or to continue 

her service in MES in the scale of pay of Rs. 5000-8000 in PB 2 in the grade 

pay of Rs. 4200 with necessary grade protection. It is to be stated here that 

applicant in her representation dated 25.07.09 categorically stated that there 

is a clear vacancy of CSBO exists in Masimpur Signal under Station 

Headquarter, Masimpur where she may be adjusted. The representation 

dated 15.07.09 submItted by the applicant has been duly forwarded to the 

respondent No. 2 vidë letter bearing No. 1119/803/ETC (I) dated 25.07.2009 

and the same is pendmg till date 

Copy of the representation dated 150709 along with 

forwardmg letter dated 25 0709 and 2208 09 are 

enclosed herewith and matked as Annexure- 12, 13 

and 14 

414 That the applicant while working as CSBO in the office of the Station 

Headquarter, Shillong HQ 101 Area she was eligible for grant of Time 

Boufid Promotion to the scale of Rs. 5000-8000 w.e.f. 13 Aug 2002, howevet 

due to lapse and ladies on the part of the respondents she was denied the 

scale of py of Rs. 5,000-8,000 from his due date. Subsequently the 

respotidefits in compliance with the direction of the Hon'ble Courts 

extended the benefit of scale of pay of Rs. 5,000-8,000 vide letter dated 

12.08.2008, as a result applicant when joined to the post of LDC in the scale 

of Rs. 3050-75-3950-80-4590 she did not suffer loss in the matter of scale of 

pay. However, due to grant of scale of pay of Rs. 5,000-8000 w.e.f. 

13.02.2002 the applicant has been granted scale of pay of Rs. 5450/- on 

12.09.2005 whereas after joining to the post of LDC is now suffering huge 

loss in the matter of scale of pay. It is further stated that after 

implementation of the CCS (Revise Pay) Rules, 2008 applicant has been 

placed in the pay band of Rs. 5200-20200 (PB-I) with grade pay of Rs. 

1900.00 whereas Ministry of Defence vide letter dated 12.08.2008 has 

3oh--J 
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granted the applicant scale of pay of Rs. 5000-150-8000, as such applicant is 

entitled to the pay band of Rs. 9300-34800 (P8-2) with corresponding grade 

pay of Rs. 4200. As such respondents are duty bound to protect the 

applicant from the loss of Rs. 4940/- (Rs. 14340-9400) besides other 

allowances in each month either by way of granting her scale of pay of Rs. 

5,000-8,000 (pre-revised) in terms of order dated 12.08.2008 or to 

accommodate her against the existing clear vacancy of CSBO exists in 

Masimpur Signal under Station Headquarter, Masimpur. 

415 That your applicant states that the Ministry of Defence vide letter dated 

12.08.2008 granted scale of pay of Rs. 5,000-8,000/- to the applicant on 

completion of her 16 years of service i.e. with effect from 13.08.2002. 

Accordingly scale of pay of the applicant has been revised to Rs. 5450/-

before joining as LDC in MES but the applicant has been denied pay band of 

Rs. 9300-34800 (PB-2) with corresponding grade pay of Rs. 4200 in terms of 

scale of pay granted to the applicant vide Mimstry of Defence letter dated 

'42.08.2008. As a result applicant is now suffering huge financial loss due to 

\ nQn providing of the benefit of scale of pay of Rs. 5000-8000 granted to her 

vide letter dated 12.08.2008. It is stated that the respondents being a model 

employer  should not compel the applicant to suffer such a huge loss in the 

matter of pay that too when she has been granted the benefit of scale of pay 

of Rs. 5000-8000 by the Ministry of Defence after her long 16 years of service. 

416 That the applicant states that she has no other alternative but to approach 

before this Hon'ble Tribunal to protect her right and interest by way of 

appropriate direction to the respondents to allow her pay band of Rs. 9300-

34800 (PB-2) with corresponding grade pay of Rs. 4200 in terms of scale of 

pay granted to the applicant vide Ministry of Defence letter dated 12.08.2008 

or to accommodate her against the existing clear vacancy of CSBO exists in 

Masimpur Signal under Station Headquarter, Masimpur. 

417 That this application is made bonafide and for the cause of justice. 

5. 	Grounds for relief (s) with legal provisions: 
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5.1 	For that, the Govt. of India, Ministry of Defence vide letter dated 12.08.2008 

granted pay scales of Rs. 5000-8000/- to the applicant, as such she is 

entitled to fixation of her pay band of Rs. 9300-34800 (PB-2) with 

corresponding grade pay of Rs. 4200. 

	

5.2 	For that, applicant attained eligibility of scale of pay of Rs. 5,000-8,000/- 

w.e.f. 13.08.2002 but due to delay in extending of scale of pay of Rs. 5,000-

8000/- to the applicant she is now facing huge financial loss in each and 

every month. 

5.3 For that, respondents are duty bound to grant of scale of pay of Rs. 5,000-

8,000 (pre-revised) and to re-fix pay of the applicant in the pay band of Rs. 

9300-34800 (PB-2) with corresponding grade pay of Rs. 4200 or to adjust her 

against the existing vacancy of CSBO in Masimpur Signal under Station 

Headquarter, Masimpur to protect her interest and scale of pay granted to 

her vide Ministry's letter dated 12.08.08. 

5.4 For that, the respondents being model employer cannot compel her 

employee to suffer huge loss in the matter of pay and allowances. 

5.5. For that, post of CSBO still exists in Massimpur, Signal under Station 

Headquarter, Masimpur, as such the applicant may be adjusted against the 

id post in order to save her right and interest. 

\ 

- 
t the applicant declares that she has exhausted all the remedies 

-.• T; available to and there is no other alternative remedy than to file this 
loo 

application. 

7. 	Matters not previously filed or pending with any other Court. 

The applicant further declares that saves and except filing of OA No. 

315/2007 she had not previously filed any application, Writ Petition or Suit 

before any Court or any other Authority or any other Bench of the Tribunal 

regarding the subject matter of this application nor any such application, 

Writ Petition or Suit is pending before any of them. 

\/ 
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8. 	Relief (s) sought for: 

Under the facts and circumstances stated above, the applicant4umbly 

prays that Your Lordships be pleased to admit this application, call for the 

records of the case and issue notice to the respondents to show cause as to 

why the relief (s) sought for in this application shall not be granted and on 

perusal of the records and after hearifig the parties on the cause or causes 

that may be shown, be pleased to grant the following relief(s): 

8.1 	That the Hon'ble Tribunal be pleased to direct the respondents to grant of 

scale of pay of Rs. 5,000-8,000 (pre-revisd) and to re-fix pay of the 

applitant in the pay band of Rs. 9300-34800 (PB-2) with corresponding 

grade pay of Rs. 4200 in compliance with the scale granted to her vide 

Ministry's letter dated 12.08.08 or to adjust her against the existing vacancy 

of CSBO in Masimpuf Signal under Station Headquarter, Masimpur to 

protect the right and interest and scale of pay of the applicant. 

8.2 Costs of the appikation. 

8.3 	Any other relief (s) to which the applicant is entitled as the Hon'ble 

Tribunal may deem fit and proper. 

9. 	Interim o1der fapd for: 

During pndency of the application, the ap3iicant ptays for the following 

intent relief: - 

9.1 	That the 11on'ble Tnibithal be pleased to direct the respondents that the 

pendency of this apIlcaHon shall not be a bar for the respondents for 

consideration of the case of the applicant for providing relief as prayed for. 

10. 

11. 	Particulars of the I.P.O 
I.P.O No. 	 : Sct G 44 249 
Date of issue 	: (6. f. 09 
Issued from 	: GP.O., Guwahati. 
Payable at 	 : G.P.O., Guwahati. 

12. 	List of enclosures: 
As given in the index. 
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VERIFICATION 

I, Smti Indrani Bhattacharjee, MES/ A-14272915-N, aged about 41 years, 

working as Lower Division Clerk, Office of Garrison Engineer, Military 

Engineering Service, P.0- Arunachal, Dist- Cachar, Pin- 788025, Assam, 

applicant in the instant original application, do hereby verify that the 

statements made in Paragraph 1 to 4 and 6 to 12 are true to my knowledge 

and those made in Paragraph 5 are true to my legal advice and I have not 

suppressed any material fact. 

And I sign this. verif ication on this the 	day of December, 2009. 
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B/ 4 72/13alraj/sjgs Kc)/92/CC/I( 
Government cC India 
14 inistr of. Defence 
New Delhi, the 27 Feb 2J0* 

The Old of df't;hc A:Lm\r St Lr 

Su bj e c :I.QL'UQr QjJjgn !J.Q 
n ch 1QNOJQ 	

iJ1J3 

I an directed to convey the sanction of th President of India 
for the grant of following three pay 	scales 01 te1ephno oporatou as prev en t :Ln tel acorn do1) ant en tto C3 H) s ui) der G onor J 	Y comnuoii ro ster 1' Dfenc c (lop a) J!1 CI] L WL LII e1fc L from '1 • 1 9( : - ( a) C H) C d a-fl — fl 0- . i 9 oo (b) CSBD 	Gcie-I - 	I: o00-8000  

 
Tele/SB Supyr — 	fls 5Q0ZOO 
After completion of 
16 - 	r 500000 

 
years service 

After completion of P 
- 

5500-9000 26 years service 

TI 	a is in satisfactioji of orders of OAT Chnndjarh l3eiich on D 	0//2002 passed on 13 Sep 	02 consequent to cUnisel of 
3759 by Egh Court of Puna1j & '[aryana and dLnissa1 of SLP lb 
+jQL filed by Union of India bY'1k)nl ble Supreme Court, 

Conseient to impinentatjoii of these orcirs, £P scheme introcc I letter T0 3503 1 /1/97-Ett (ci) dated 09 Aug 1999 will be 
;ed as withdrawn in so far as CSEDs under Generj Staff Branchi 
n roster are concerned, as both schemes Ic, AJP schenie 517d t:Lrne 

e I promotion scheme of Tlecom Doptt as grantc by CAT 
1 CSBDs cannot run oflcurreny, Hence the bench -b3 granted t Sms under ACP scheme 'iill bowjthrawii and bnj i'its of tiro 
promotion schenie as per court order will be :Lrnplem on Led. 

nplo3rees who feel that they will he adversely effected by these S may suthuit their repregeitatjoii# to the govt throu1u Signr1s ds 2  Jabeapur within two months of ± ssue of this order, !h.cb ;ri]:' u1ned by Govt on meiits 	In case no obj action is received it.i 
Dnths, it will be coni dared that the uployee( s) h:ve no ciij ec 
pluuent -this snjlctjoti in their case, 

j 
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13 
	 2'1 0EC2009 

C 

', 	J. 'ies 	i.t1i t1e cjnu]1(i(:1, of J)nlniico ( [ii  
Ti .0 N 

Yours fcLthfully, 

x 
(I 	CLtcJrvedi) 

!)t.lf 	h Jy 	C 
) 	I 

,CGDA 	New Delhi 
FA ((S) 
C DA, Western Comm and, C  han Wm audi fT Dii. 'ii. 	Lrta 	L . 	L 
CDA 	Southern Command, Pune •. 	:r:.i 	'':... 
ODA, Eastern Command, Patha West O-m 	i 
CDA, Central Command, Lucknow West Cod. C'!;p 	 t 
qDA, Northern Command 

' 

J J South Comci ('.':3" 
1' Axmy Hq Sig Regt Ii East Cornd 

• 	Signals Records, Jabaipur (NP) JJq West Comd  
HQ C 	fl L Corn d (Si 
IiQ North Comd ('is) 
OS SI gn nij 	51. 	noi. :.; 
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tlalIllI(J(..11.1j1 	i 

zr 	
Mli (Civ) (b) ( 

 

"Witi ta ilt CliUdJ Sh(jk 1ICI 

'S 	

Send MukhyaJay \ \ Addi Dte Gen of Man power! \ 	MP-4 (Civ) (b) 
Adjutant General's BracJi 
Army Fleadwjers 
DHQ P0, New Delhi 110011 

15984/Sep/j/2Q05/ p \Iv  

2005 
' 

0'ON 
1. 	

The individtzajg mentioned in Appendix 'A' to 
 this  letter are traMsfeed on perm jciit duty 

to Unit 	
shown against their nies, 	No TDA will be admissible to the iridiyjd 5  

conceflpd and they shall consequently travel at their 
OW expense The journey period in 

onnecjo with the Posting will be covcue(1 by 
grant of' Earned Leave/Flaif Pay Leave if due or 

Extra 'Ordinary Leave il'ther i.s no sucj lcav due to his/her credit. 2 	The individual will be dlspatcl]e(j to lus new 
unit only deer the iLe1pt of Conrmat on 

regar availability of vacancy  f ow th 'eceiving unit The receiving unit will adie 

availability of vacancy to the unit conce,fletl nnnlediitcly 
on Icceipt of the postu orde' 

and will 

not awt a forñjat COnunu(]icatio,i form theni 

The individual will be relieved 01' his duty imIfle(1iLItCj 
on receipt of' conhirfljatjon regarding avala;jj of vacancy from the receivjjig Ufl The move of the Ifldivj(jual will not be vitI1jj till with AO22/2001 

i 	the rrival of the reIacejejit 	Uhe rcsffiajii VIICilIiCy viJl be : epo ted to this I IQ in aon d::: 
5L. 

4.. 	The individual will be intimated th;it they will recko 1  their seniority from the date of 

repo, 	or duty in the new Unit Estt as per revised 	 contained in Raksha 
• 	letter fo 28(6)/67/D (Appts) (Jate(i 29 Jun 7 (rcprocltice ( j iii CPRo 73/73). 

individaI wh9 have beeii tra1isj.rC.j 
against equivalenj01 trade or 

SCC of ay 

will be requjr 	to suhinjta 
WllIIngis5 ertificate in duplica accepting the same 

One copy 

shou 	e p1aed fl the Seice Book and other be IflVanably foded to  this  HQ In case of .  

All~
e. UflVtlJij]gness certihcate may be 'tent to this HQ for cnrII àf the 1fldjyjdtji 

i 
W'CPRO 

Or Posting order. The Invariably be updated before 
transfen-i;ig the same to the 

of the ilIdi\/j(j(Ja; vill be lixcd ill aCCo,-jaiice wit Ii the h1Io Wing pt OVi.sj011 	r 

LL Cont - --- 27 



7.. 	A Completion report will be forwar:ied by the dispatching unit within a month of the 
issue ofthis.letter. 

	

(a) 	in case where 	 Involve no change iii I rade/grade, 	c secvic 
rendered prior to such postingltranslèr will be treated as continuous and the individuals 
maybe allowed to draw the last pay drawn. The date of increment will remain unaltered. 

	

j (b) 	In case where posting/transfer involves change in trade/grade, tile service rendered 
in the previous post will be treated as continuous. In such case the pay of the individual 
will be fixed in the new pay scale at the stage equal to the pay drawn in the old pay scales 
or if there is no such stage, at the stage next below that pay, the differen9e being treated as 
personal pay to be absorbed in the next increment. The service renderd on the pay last 
drawn in the old pay scale will count towards the next increment in the new pay scale. 

iii ease where posh llg/trHnsftl involves ic..luctioir in the grade/IrtRle the jiv oh tti 
individual will be llXe(i by gi\'iIig lii leiretit of cuirrplctecl years of' service render e&i in 
the previous post. 

When the appointment is made to a new post and the maximum pay in the time 
• scale of that post is tess than his quasi-perxnanentisubstantive pay in respect of the old 

post, the individual will draw that maximum as initial pay. 

' 

\ \ 
\j - 
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(At4SSwa ) 9\ c 
Dy Director (MP) 
MP-4 (Civ) (b) 
For Adjutant General 

Copy to:- 

GS/SjgC GS/SD-7 	 E-in-C Br/E i-C 

ST-12 	NHQ/DO1çJy DSC2 GS/M'F-7 EME/Civ-3 

C1S/Jiif'-6 Prirs-! 	QjAdru-7 	DGMS-38 

tJiE 	1D 



Aumdq A' to AU/MP4 (Ctv) (b) letterNg 

-SINU 'FNa eandTradaT 
i5984/&i ,/1/2005,MP-4(Vividated1 

Frorn 	 T 	To 	J 
ep 2005 
Reiarks 

3h K Kainid 	LDC CVD Avdi, Madras (IE (AF') Thvandnim M LDC 

2 Shn Y Kodiuiumon, LDC -d- -do- 

3 Shri P Viandhan, LI)C l3ase Veh 1W Yard dn- 
Port Blair 

41. Smt MichaliaR, LDC DSC Records (ib (Army) 1'ivandrum -do- 
Ctuini*'u', 

5 Smt U Praaaman Kiinian, iNS (iirniIa, Cochin -do -do- 
LDC 	 . 

 Smt K 3avithry, LUC COD JabJpur -do- -do- 

 Shri VJ Thomas, (JDC O'iA Chitnai -do- -do 

 Shri TC Joseph, LDC NCC Dto BgaIore HQ S.N.C. Kochi -do- 

Radha Mohan Sinha 5014 ASC' Bn (M 1) 0/0 the GE Sitchar Div -do-- 
LDC C/O 99 APO MES P0 Arunachal 

I)IRtt 	 Aumarn  

10. Shri Sasi Kümian, LI)C ASC Records (Mi') (IE (AF) Siiiur 	do- 
l3ungalor' 

H. Shn Radha Krishna Nair 	II FOI) C10 56 	DSC Records Cannanors -do- 
LDC' 	

. 	APO 	 . 

12. Smt Sathee S Nmr, LDC 	Records The Piichute 527 DSC Pt Mit Road -do- 
Rest Baaja1ore 	Cinanor 

13: Shri UirishKumarD, LDC DDPP &. MOD 	DSC Records Cannanore, -do- 
(, i1t NT r1h: 

£JIUlV £ L/LLJL 

14 Kurn Shiji Jose, LJ)C 	DPA Air IiQrs 	do-  
RNo 190A(VB) 

0 	
••••. .. 

	 Igj 

	 rjç 
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- 	. 
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I 

_
iv) (flL!JJ! 

j5e1O5/Y.'4(Viv)(b1ted\N S2GO5 
r[No Name aud Th1L1C 	1 p 	..,_E_T0 	[_], 

• 	 Lj 	L_ 

LDt 	0/0 N  (0) MOl) 
	DSC Record8 	M IIDC 

Soutk Block N D 
	

Cnnanoce 

• 16. 	Stnt LtaJothi, LDC 
il 

17 	Slwi ST 	ordci, LDC 

18 	Shri Syimthi K Pcrndy 
LIX 

MF Uto Wixd Block COD Delhi Cntt 	-do- 
IV RK Punn N.D. 

NCC (II'S IKtnee UWE All B1d8 Nijjpr -do 
Nehn Mg N&pw 

1 Si Tr Centre 	 •(th- 
Jib1pui 

19. 	Sri Vwwt SUrya PITIUMb 	COD Kipr 
• 	R&ON1I,LDC 

4 70 	int MUnW(HH R Bhc 	R.3CO4'fI fh 0 Bd of 
LDC 

21. 
LDC 

Bnjeth Chona 	An R&t Centre 0/0 (iE Silctir Div 
itwei, LIC 	iI1oiç 	(CS P0 	iuc1ial 

-• 	 Digtt Cach, Asran  

Srnt Solpi Choudhiwy )  LIX 222 AliOl) 	 -do- 
C/O 99 Al") 

ThrI Raymond J 	MEG & C5ntre 	L)3C 1tcrdR 

LDC 	 Big1oe 	Ciinn"iwe 

Smt Miii MR, LDC 	515 ABWga1oI'e 	-do- 	 -do.. 

2.1b Shri Mind Kr Aravl 	SQAE (CJ Deptt HQ Central Connnd 	dc,- 

LDC 	 of DfProcio 	Luknuw 
• 	IXJQA/L 	rir 

• 	 r 

-do-

-do-

-do- 

-do-. 

-do-

-do-

-do- 

MR 

-110- 
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pend 'to AO/MP-4 (Civ) (b) ltccNó 	2. ' 

I 	 . 	_152j/2OO5/.MP-4(Viv) (b 	odZZëp 005 	..- 
IO Nimie wd1de 	Erom - _1 To 	I RI 

27. Shri Puni ChoiuhJohi Mit Svhool lTho1pr PRO Lucknow 	ArDC 
LDC 	 (Raj) 

Shn Sudhir Dyanm 1)iicli (Ii'th R&1) 
	Rocorthi'fheMarMha 

LDC 	 Brgi1ce 	Light IifBe1gurn 

1nt Monma Priia 	506 ithW JldaIpur AD College C/O 
	

FM 
LPC 	 Jt 

	
99AP0 

Bmt Mjeet Kir, LDC 
	

505 ABW Delhi 
	

Oh ritm 	 -do- 
Citt 

Shri Dl' kmmthli, LOC 	HQ WAC (ii) 	iIQ hNC 	 -do- 
AFNcw Deii 
	

Vipuia 

32. Sbri P'kui Ctwrid, l.IX 

/3;~ ~Shri Dilip Kn w Deb, 
.LDC 

:CSBO (140-II 

35 Sent A ) itha Sudlumajni 
UDC 

Sit Vathi Pilk, Ll)C 

3ttri K? Kuninr, LDC 

3B Sr M )aimi, I.19 

Jt'th 14 ':3khft MH Shlm1i 	 -do- 
Rifloo Subhu 	. Jutagh Cwt. 
(Sliimla) 

RAMFJU/AF 	0/0thU1Silchnr 
C/O99APC 	DivMESPOAnuchuI 

Dit C.schar Aern 

Stn Cell HQ 	 -do- 	 -do- 
101 Area C/D 99 APO 

DOQAJL-24. 	DSC Records 	 -do- 
R.No 3 7 'if 	Canuiwic 
Block N. U,lhi 

3 Tech Trg J (egt. 	do-. 	-do- 
(2 STC) Bibo1k 
Goa 

Stn HQrn Pu&i (ion 	-do- 	 410- 

(:cn) •'ir 	 -do- 



cc 
1 984/SJ)1lI O J'M44 vb da14 

J 
'V j 

___________ _____ _____ 	 • 	•-. 

39. Thri Kj4 iucj, 	1 P01) 	L)a at NCC Jmmu 

UDC 	 dO 56 MO 

!Thri DM Mifl, 1'CM 	MA(i No 3 
(:/0 515 ABW 

ILI- 

Higthr@ 

Shri 	S, Dvr ((Xi) 'B 1  Ccy 5 k94 / 
J3.:a (MT) 
APC) 

3th Wkp EME 	M I'CM 
Chiui 

704 'I'pt Cy AC 	M I)vr 
(0'/0'fl do  
56M0 

4 , . Shri SN J'Jphr Dvr (OG) 751 (I) ip ri AC 752 'Fpt Coy AC 	-tk 
(CivIQfl') }3D Thi 	(Civ/(fl 1ptA 
J:m 

43, S. SI' 1tnt1 Dv Gt.I 	- 	 4Ao' 

44. Thri PKMiUflaigt, 	C No 62 MP.M Dpt 19 FAt) C/0 56 	As FIMT 

Fitkr (SK4) 	Nv1 1)ockyd 	APO 
M'imb.i 

IlK Mcri, Itii' 	50 AIV AU:Ikmc 2. / rnrnk$ciYW1 (y 	-10- 

C/056AP0 

St . • lid S Moj qj ,o-Hi 	DSC Wo 46 S  

47. S ?pn Etk, VM' 40WingXP 
c/cc56M0 

INS Rjiii 	AsStna 
Ode4ll 

GE a 	W!thctr 	As V M 

(4\ 

(Arun 3wrup) 
Dy Direct or 
MP_4 (Civ) b) 
For A.dpitimt (irl 
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CENTRAL ADMINISTRATIVE TRIBUNAL 	A4u -3 

GU WAHATINtC1I 

Original ApplicatiOn No.315 of 2007 

Dote of Order: This, the 09th Day of January, 2008 

THE HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN - 

THE HON'BLE SkRI KHUSHIRAM, ADMINISTRATIVE MEMBER 

Sri Indroni Bhattochar]ee 
Wife of Sn Sudip Shattochollee 
Resident of Silchar 
P.O: Arunochal, Dist: Cochar, Assarn. 

By Advocates MrS.Bhatt.00hcY0 & Ms. M. Bhottochcxiee 

- Versus- 

The Union of Indo 
Represented by the Secretary 
Ministry of Defence 
Government of hdla 
New Delhi-i 10001. 

Commander in Chief 
Army He<x Quarter 
DHQ, New Delhi-I 00.011. 

Director General of Signal (Sigs-4(c) 
General Stciff Branch 
Army Head Quarters 
DHQ P.O: Now Delhi-I 0 011 

101 

......, 

Applicant. 

• 

4. GOC IN-C • HQ Eastern Command 
Kolkata-700 021. 

Officer . 
j Post Bag No-S 

Xellqo  Jabolpur-482 001 
Modhya Prcxesh. - 	6. DDC SIG-4 
Army HQ (GS Brnch) 
SenaBhaWafl,NeWDelhtWO 

7. 	Adm. Commandant 
Station .Headquarter 
Mashimpuf Canfl. 788 025- 



/ -2'- 	2 

Officer-in-Charge 
MES Records 
Jcipu — 482 001. 

9. 	Ganison Engineer 
MES, SJlchar 
P.O: Mosimpur C anti. 
Slichar, Cahar - 788 02. 

—r 

3'V 

	

'-4 , 	•, 	. 

	

Respondents.T 	 - 

Mrsa.k11. C.G.S.C. 

p a D E R (ORAL) 
09.01 .2008 

MANORAP4JAN MOHANTY,. N.C. 

Heard Mr. S. Bhattocharya, leaned counsel appeaiing for 

the Applicant, and Mrs. M. Dos, learned Addi. Standing counsel for the 

Union of Inclicr to whom a copy of the Orinol Application has akeody 

been supplied. 

2. 	The Applicant was appointed as temporary Ch.an Switch 

Board Operator (CSBO) in Mihtory Telephone Exchange with effect from 

13.08.1986. At the intervention of this Tribund, in an earlier round of 

litigation, she has been taken on regular establishment with effect from 

21.02.1994. Clcming one time bound promotion (OTBP in short) benefits 

from the Respondents, the Applicant submitted representation 	'ast one 

of which was done on 21.11.2006. She ckims to get OT8P benefits with 
c 

tj  effect from 13.08.2002 and she seeks computation of the entire, period  " 1. 	 ij; s between 13.08.1986 to 21 .02.1994 for granting her OTBP benefits with 

... effect from 13.08.2002. It is the positive case of the leaned counsel 

appearing for the Applicant that entire period of her service from 

13.08.1986 to 21.02.1994 should not be wiped out and shoJd be 

computed for the purpose of granting her OTBP 2 

- 	

---.1 
n.. 
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3. 	Since the gnevcrlCe of the Applicant, as rcised in her 

representation doted 21.11 .2006, is stated to be still pending for redressd 

with the Respondents this Orind ApplicatiOn is, hereby, disposed of with 

a direction to the Respondents to consider the gnevanceS of the 

Applicant as rcised in this present Origind Application and grant her 

necessary relief, as due and admissible under the Rules, by end of Mach, 

2008. The Respondents should give in writing, by a reasoned order, to the 

Applicant about the fate of her representation well before 31 ' Mach 

With the aforesaid observations and cbrections, this QnnaI 

Application stands disposed of at the adrriss on stage itself. 

Send copies of this order to the Applicant and also to the 

Respondents (dong with copies of this Ongnd Application) ln.the address 

given in the Originci Application. The Respondents should tieat the copy 

of the Origind Application as a represeratiofl (of the Appicalt) to the 

Respondents and consider dl the points rcjs.d thereIn before paning any 

order. Copies of this order should also be given to the counsels appearing 

for the parties. 
A. 

Sd/- 
khushüfl 	

MaSd/- 

Vice Chainnfl 
Member (A) 	

norafljafl Mobatity 
a-  

ote of ApplIcatIOfl 

	

BtC on whi(h 	
isdy . • 	- I - 

	

Date on whwI 	1 . ' , 	 ' 0 

oTtI Ii eo ku e  
fN 

G. . T. 	
ubtI Bc0' 



/ B/'i4572/1- 13PISigs 4(c)? 334 
Government of India 
Mirustry of Defence 

New Delhi, the I). August 2008 

To 
The Chief of the Army Staif 

Subject implementation of Qrder of 	flJo C/VT KQtKata Bench in OA 315/2007 flied 1y 
Smt Indrani Ohatlacharlee, Ex CSBO, 0A435/2006 filed by, Biswaiil Bhaduu. 
CSQ, OA 260/2007jjJ 	by 	tSajiaJut. CSBO, OA 264(2007 flIed by 

and 
Q263/QQLSjL 1K 

I am directed to convey the sanction of the President of India for the grant of the pay 
scale of Rs 5000-80001- to the following applicants from the date they compietdJ6 years 

appoinimenl in the rade without however, any benefit of 
etary benefits during the linanciat year 2008-09 

Ale r'Tti 
Smi Indrani Dhatlacharjee, CSBO 

\ 
Sb Biswajlt Bhãduri, CSBO 	

ViVi 

(C) 	Smt Sabita Paul Das, CSBO 
Smi G Mahanta Devi, CS8O 
Smt Farida Begurn, CS80 
Sh.indu Kumar Haz.arika, CSBO 
Sb Jogeshwar Nath, CSBO 	

\ ---vp Si) SK Mahanta, CSBO 

This is in sa6(action of the ordnr of Ilonhle CAT C-) kiwahnti datod oc Jtrir 	& 
31 Mat 08 and Kutknlii Rncti order dated 06 Mor (JO pnSS00 in atiuvo OAs 

The expenditule there0f will be uccotiutod undor Cliurod t:xpoudituto loi winch 

saiction will boissued septI31Tidiio voillication by the Audit. 

This issues with the concurrence of Defence (Finance) vide their U.O No 358/AG/PBIOt3 
dated 07 Aug 2008. 

Yours faiihfutty, 

(P Rama Sastry) 
Under Secretary to the Govemmenl of India 

Copy to: - 
CI3DA, New Dethi 
CDA Eastern Command, Patna 
CDA, Western Commond, Charidigorli 
AF A 
11 ) Eastern Comnuiiid (Siçj s) Kolkut Li 

Min of Dofonce/O(QS) 
B'3ngal Area Sig Coy, 
2 Coy, F Comp Sig Regt 
Sm Cell 110 51 Sub Area 
Western Comd Comp Sig Regt 
Signals Records, Jabalpur (MP) 
GS Signals 4(c) (Copy signed in ink) 



LIST OF AFFECTED CSBOs FOR GRANT PAY SCALE FS 5000-•150-8000 

Ser 	Name of employees Unit Date of Date of 	Due 	of TBP Remarks 
?4o initial appt completing 	in the Pay Scale of Rs - 

- 16 yrs of 	5000-15c.0Oo 
sariice 	(Auth 	Govt of lndla Min of 

- Def letter No B144572JTBP1 - - 	Sigs 4 (c)1334/D (OS) dt 12 
Aug2008) ____________ 

S4mt Indrant Bhattacharee 5th Cell HG IC Area 13 Aug 1986 12 Aug 2002 	 13 Aug 2002 	- Presently 	c-s-c 	c.ar 
LDCwefOl 	cOC 

2 	Shri Biswajlt Bhaduri Stn HO 	lrrnagri 24 Aug 1987 	T 23 Aug 2003 	 24 Aug 2003 

3. 	Srnt Sabta Paul Str. Cell HG 	1 Suo Area I 01 Mar 1985 28 Feb 2001 	 31 Mar 2001 

Smt G Mahenta Devi - Stn Cell HG 51 Sub Area 08 Jun 1987 05 Jun2003 	 36 Jun 2003 

5. 	Srnt Farida Begum F Stn Cell HG 51 Sub Area 05 Nov 1986 04 Nov 2002 	 05 Nov 2002 

Shri Indu Kumar Hazarika West comd Comp Sig Regt 01 Mar 1985 28 Feb 2001 	 01 Mar 2001 

Shri Jogeshwar Nath West Comd Ccmp Sig Regt 01 Mar 1985 28 Feb 2001 	 01 Mar 2001 

Shri Sk Mahanta West corn Comp Sig Regt 01 Mar 1985 28 Feb2001 	 01 M a r 2001 Presently posec 	- 	.'en Coy 
- -- - as Store Kaece we! 81Er 2004. 

\ 
- \ 

\ 

\ \ 	Vx  
\ . 

\ 



H 	
- 0 

Fc io 

~Mxuke-5 
REGDBYSDS 

Teie Mu : 6688 
	

The Records Signals 
PIN - 908770 
do 56 APO 

FILED BY SMT SABI 
DEVI, CSBO, 0A266 07 
FILED BY SHRIll 
	

FILED BY SHRI 
JOGESH WAR NAII'-L 
	

IAHANTA. CSBO• 

3669/CA-6/T-31TBP/SP/J1 

" 

Stn Cell HQ 101 Area 
PIN- 908101 
do 99 APO 

/ 
Stn HO Binjfaguri 
PiN-9002 
do 99 70 

Stn Cell HO 51 Sub Area 

P1N-9$0323 
c/o9APO 

Wt Cornd Comp Sig Regt 
PJJ-901 152 
c/b 56 APO 

( 
Aug 2006 

-1? 
LI 

2. OEC OO 

viv 

Ref to Govt of India Mm of Def letter No 6/44572/TBP/Sigs 4 (c)334/D (QS) 
dt 12 Aug 2008 recd under IHQ of MoD (Army) letter No B144572/IB/Sigs 4 (c)/235 dt 
13 Aua 2008 (cooies att. 

You are requested to publish necessary occurrence for grant of Time Bound 
Promotion of your concerned CSBOs in the Pay scala of Rs 5000-150-8000 on auth 
of Govt sanction recd vide Min of Def letter No B144572/TBP1Sigs 4 (c) 334/D (QS) dt 
12 Aug 2008 wef date they completed 16 yrs continuous service from their initial appt, 
without however, any benefit of seniority, with all conseciuential monetary benefits 
during the financial year 2006-09 and get the expdr audited from CDA: concerned and 
fwd to IHQ of MoD (Army) (Sigs 4 (c)) for issue of necessary Govt sanction under 
"Charged Expenditure". A list of affected CSBOs is enclosed for your ref. 

Sn Cell HQ 101 Area Only 
A copy of Part II Order publishing above occurrence in respect of Smt Indrani 

Bhattacharjeo, Ex CSBO (Now LDC) may be fwd to GE Slichar. You may obtain 
Service Book of the employee from GE Slichar for working out oxpdr and necessary 
audit from CDA concerned. 

Contd.. .2/ 

WE 
UA 



2 

4. 	
A copy of Part U Order publishing obovo occurrence in respect of Shri SK 

Mahanta Ex CSBO (Now Store Keeper) may be fi to 41 Veh Coy. You may obtain 
Service Book of the employee from 41 Voh Coy for working out oxpdr and necessary 
audit from CDA concerned. 

V 	5. 	Please expedite. 

41 

9 

A 

$• 

Four 

Qopyto 

ltIQ Of MoO (Aiy) 
Dte Gen of Sl9 	gs 4 (0)
Gen Staff Bratch 
CHQ P0 Njw Delhi- 110011 

/ 
. 	.: 	HQ Easkomd (Sigs) 

PlN90,542 
do 9'APO 

/ 
H"West Co.md(Sigs) 
Pl808543 

• cIo,APO 

\(MES) 
Sitchar • 	. pi4- c3C0390  
41V Coy 
c/9APO 
Pi -9O)O'fl 

V. r. 

C apt 
Record Officer 
for OIC Records 

tic 'lO 

for info please. 	 -t '•- 

	 ry; - 



rc .  
AY GRANT LIST OF AFFECTED CSBOs FOR 	 SCALE RS 5000-150-8000 

Ser 
No 

Name of employees Unft Dateof Date of Due date for grant of TBP Remarks 
initial appt completing in the Pay Scale of Rs 

16 yrs of 5000.1504000 
service (Auth 	Govt of India Miii of 

Ef letter No B144572iTBpj 
Sigs 4 (c)/334/D (QS) dt 12 

 Sr 	'ndranl Bhattacharjee 8th CeH HO 10 Area 13 Aug 1986 12 Aug 2002 13 Aug 2002 
Auq200s)  

Presently postedto GE 	c 
 ShrswajJt Bhadud Stn HQ alnnagur, 24 Aug 1987 23 Aug 2003 24 Aug 2003 

LDC wef 01 Oct 200 

 t Sabita Paul 8th Cell HO 51 Su Area 01 Mar 1985 28 Feb 2001 

05Jun2003 

01 Mar 2001 

06Jun2003 I Srit3 MahantaDevi StnCellHQ5tSbArea 06Jun1987 

 Sz 	arida Begum 9th Cell HO 51 SUQ Area 05 Nov 1986 	I 04 Nov 2002 05 Nov 2002 
 SM indu Kumar Hazarilca West Comd Comp Sg Regt 01 Mar 1985 28 Feb 2001 

28 Feb 2001 01 Mar 2001 

01 Mar 2001  

SM Jcgeshwar Nath West Ccmd Conip Sg Regt 01 Mar 1985 

8 SM SK Mahanta 	- West Comd Cornp Sg Regt Or Mar1985 28 Feb2001 01 Mar 2001 1 Presently posted to 41 yen Coy 
as Store Keeperwef CS Mar 2004. 

e,_, ~61 

- \ e 

\ 	.\ 

- 

------ 

KI OEM Ma  fo 
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1: 

LtIiR .LLn1 iL) 

:1i]Qs..L.uqAp ARJ.O 

P8l3hNi PA Ri' U (.)ItIWR NO : O'C-Ii()/fliu 	 I)Aftl.) 3() flFP W08 •. 

LAift PAR'J'I1ORflFj(N 	98/CNIM)/i ffl 	i)'VftD?tJI'N 2c1f, 

11JJQSThID.P&QMVL'IVN ; .UQ 

• 	IHI I u'ii HIi tI1iwfrt' t 	U( ) II 

 

Novv Ii R - 	( hI 	v;' c., t - k a)  
cinph'y'd ut (JF rin4iIuhIpur. 	 SUfPfl 	eJ 3 /\u 2(i42. ooi i. - oml Y leti op.1 oI' 

1 0 yr,: scrvikv. lbe- ihiVk1'1;13 -. iictiivtl (ItI1 
appliIII111011i waw 13 \ti; 

( Auth Ilie Rccotdu !JignnI kIter Ni .9I('A-,7TJ -3/I'[3f'1SP164 dt 
.'..c Aug 201)8). 

'I R Nw 

• 	 33i) 

A,\U 

"Mcbm.  

/ 

V 

!I 

¶3 



\ 
	

[)() I'AIti 1.1 (1)Rj)J3R USD0 S.FAFE 	 I m  12  ~ ~- 
UNL 1J. ioi .\Rli 

AR]II ()Rfl11& N): I I/Cl 

1,A.4I' PARI II 	RI.'l.R. 

Suit Indrani BhattacIiaijee SBU 	- 	 (iranted revised pay caIe iiidei Uiiie bound. 
- 	 . 	 . 	

. 	 I)IOIiiOI ()II stfieiiie I i I lie n:v sqnI 	nf' 1 
5000- I fl-Rr)(,u veF 1.1 Aii2IU)2 nfler 
'))JipI(Ill &1 I( 	i - ;: 	'iVjc 	NJ1.11 01 .  i\iij 

20 0 . 1 . 

po 	

(;1)  

(11)1)1 	;\ii,!l)H , I it/Ic . ui. 

1 

I Arei 'fC(I)rlI 	( ?I 
;h iI 

(Jilt cc ci 

N R Nuir 
( 	I 

C 	)I)ttI! 

'cc 2OO9 

ft!S titICI'EL) 



I 

- 

10 
The Girrisnq 1'. 

A' 	(1131 ougn fiopr LJlIh.fl 
(I.. 

1(spectd Sir, 

In rIrence to al) vc. I beg Iosubinij Ine WI wing ie 
ooneideraton and afion, 

Akoi~xu?_& 9 

)EC 2O9 

GuWa' Bench 
flues FiJM 7i3 

(r . 

I- 

E.ntir a SI*eüon ut iii' uu1uaii.,. 
HQ Shillong 101 Area PQ fit, OGAiZ n<krd ' 	 CSBO with. 

2?" 

 

and subsqunt1y my service was i gulanzcci as (.:slio Cue LI w, C4 f 21 Feb j 994. 

198 'Vid SI*tjtiij 1h,id juiiLci Minpui kLk u AD1i 42 dt1 August 193 

1. 	That ü', I wa 	i I ri 	iipnr;uv 	a 	I 

That Sir, Conseque.ni UPOfl regua]-Iauv;} 01 	serviee. 1 was irai)slerred lo Sm 

Iha 	u. in ucwo•i :. 	ii 	u uvm 	 iiwn v 

tit JL 
 Vacancy was vacant in Aths)uij)LIF )&1i 

With uie aioiesaid nansier oruer iwo niaor nanges nave oeen enecied ul inv ser'e proepet 

Ffrstiy, I have !ransiej ironi . rops o 1g1)a1s to uamson Liijneer Sikhai, Mi!itry Enr Ser:, 

My (:adre has bec.n .  changed noin (ide ii o LL)C 

7 	5 iL 	I hat Sir, rtnii 	01 	i 	11I11tai t p1h d llhL rn 	iit 	ot ihci, T,m/CnBtlaf 	eoun•:d : 	1: 	f'i 	' 	 nc l"t'.d 	"n judanni oIC I i\Ulknlit ) fl41 uzU 	ILLU U 	('u ) 	IU tiiuoi twi L  was tJTOfleousjy not beeit ifiCI (JUCU in Inc sai'ii ii.s. i aecu wiu Such tinccrtanji v. I was compelled io tht t '.'mi f:n!i prayin fuf 5t4ii.1bi Iiiuu. 



IF 32 

\ . 

Guwat Be 

6. 	in YICW  Of the avov, I most iesjecH uny pens to )mo) voli, wat HIC. i lUfl  Mc 

Cftai Admilli f ritiv  

1Xec.I0fl.N ui.t 09 .iui LUtJh 	ti 	 ui ° dvi 	u iIul :uii 

docunent-s Is j.ioivtI wr''iui II. r you IkiU rirvitc' 

7 	/S pCI ifle .iion t;e '... 	Itii .-utfliflH 	iive I flOUflil) 	uaiati ijwicn tJ: \o 

311 ) 1 1 e,'•f" 	- 	
4s '1.-f •"s 	 •" 	(S 1' 

i9 	ti'id UU it..) ,LU)L 111L .i u 	Th,i'hI • flS ul I 	A ,  Al. te sae u 	tfti..'U- 1.. 

U1'1) an'a's wmn is tiu ii ow . L 

'8 	111[ Sir, '1 %;:lJJ 	flF.i LU )i)JUfl!i VUU 	LU O1flCt1)OU v;w I1LC aoo'x 1t1. I 

1;~ing paid in the hic'  

, I havt been ai'ucd R 55ui-iu tiii t it-t.i pii 	iit nt.iej tiit tiiie ijuttht 

proinoion on *O1 )ptC lOt) 01 10 yk'I! Ut s 

9, 	So I threiort i'equist your I nuness. to II.N my ptv and nowances aeot'Unn 

cnd sake  

2006 in Sixtit Pay Corn tisiui. 

.1 ItdlIi'J1}L.? \OU.. 
Sr-! 

(n\i.)Ict.\I D11it I I 	1Ii1c,'i.iL) 
\ft'.': •t.. 	.;)1')flc- 	.i 

:\ IaSJJItI)(U 

Dated: .02. t. 2009 



cjC 2çq 

NNo 14272915 
Smt Indrani BhattacharieO LDC 
(Through AGE B/R Sflchar) C')' 2ç V3 

REPAAY  
'i1,k!Si1 

1 	Ref your application dt 02 Jan 2009. 

2. 	On pursued of your representation to this office following is intimated 

This office Is not in receipt of details of pay drawn in revised of pay scale on 
account of accepthflCe of GOl., MOD doclalon for giving financial benefit as sought 
under OA 315/2007. 

On receipt of details of last Pay drawn from your previous deptt and Service 

document duty verified pay fixation of pay shall. be  undertaken In terms of Pare 6 of 

AG Branch Asmy t-IQ New Delhi letter No 5984/Sep/1 /20O5/MP4(CiV)(b) dt 12 Sep 

05. 

3. 	This is for your information please. 

(Pra6KaMittai. lOSE) 
EE(SG) 
Garnontngineer 

f Ji./J' 
/j,• /•tif1 	,.2( ). 

'1 

I 	. 
Te Mli: 2500 

/ 
(. 	

1074/ IND/ 	L 	/EIE 

ArixuRE-9 
Garrison Englneef5tICIar 
Military Engineer Service 
Pin - 900380 
dO 99 APO 

Jan 2009 
2l 

I.  



j _.__S_._ 5"  

FIXATION ON C1IANGEILU4! 	9.OM _____IE1U)EPTLIcT1 

[ulMESNOandNtunc 

5 	I Authority 

3 	Forniation 

4 	(linde to which 1)I•OiilOtC(I and 
effected dale 

2 	Designation 

Id " ) 72Q15 N - iiit lfl(li liii Rh itt 0jJ445_—' 

l.51X' 

OF Silcliai 	 \ 	i c 2009 

LIX' c tiied hum ('SU() 

Army I Q DI'IQ P0, New Dclhi letter No No-
1 5984/Sep/1/2005/MP-4(('i\')( ) dt 12 Sep 05. 

in previous grade on date of date 
of changed lis I .D(: 

7.1 Sc&e of pay in the grade 	LDC 

Rs 5450/-wcf01 Aug 2005 in the scale of Rs 
5000- I 50-X000/- being proiliute(I uric tine 
prtma)I11m well .1.8.2002.iiid I ( )S vml 01 ( )i 

2()05 vide (iF Silelair Pl'( ) No '100/05.ltnt l'uv tu 
he hixed at iiiiiXiiii(Iifl 1'Y of Rs •1590/- welt)) ( )ct 

per Army I IQ l)P() l'( ) New Della letter Ni) 
10011 No I 5984/Sep/I /2005/M l'-4( (.'iv )(b) 

di 12 Sc1) 05 as LDC. (Cop). ,  att(l). 

Rs 305075-3950-80-4590/ 

&I  jPay  fixed under the authy Art I 56-A - 
of CSR and Department of personal 
and Training OM No 1/2/86 - Esli 
(Pay) dated 17 May 90 

(a) Pay atier granting R 
on increincilt ill the Scale tml'existiim) 
grade •iis or muhImiIiltImn Rs 

(b) Pay fixed in the higher gde at 
the stage of next ab4ve ie R 

wef 

Pay re-lixed it 4 590/-wet' 03 Oct 05 as the 
imidividmial cairvimig basic paY uI 5150/- belore 
o iiiiiMIS((iISilehar) 	tat pay to he lixedat 

.tS')O/-iim (lie 111lix ol)m\' is 1.1)( 	Scale is jwl 

Animy 110 0I10 I>() New Della letter qutited 
31)0 VC. 

Rs 4590/- wefOl Oct 05 

Date of next in iernent 	joi Feb 06. 
(if otheTdr L 

Pay Fixed a 10 	
scale of 

With D.N.I.  

ludRcffiCcoufllSf4A0 	A?JISA0 

it 1010 
 '"• 	(Pri1)hk)1 Im1it) a l) 

FI. (SU)L,. 
(iarrisoiiJ.ngi acer. 

IV 



	

- 	. 	•• 	 . 	 ,. 
St .ment of fixatLjLpIJY Ufl(Jc CenttliLCj!L c'ice 

V .  

	

1. Name of the Government Servant 	
A/No 1427291 5N Snit Indrani 

Bhattacharjee 

	

2 	Designation of the post in which pay is to he LDC changed from CSI.30 

fixed as on January i. 2006 - 	- 

Status (sistave/o1flciatm) Substantive  

	

4 	Pre- revised Scale(s) of pay applicable the ftr Rs 5000-I 50-8000/- 

the post (In ease more than one scale ol 

applicable 101 the post and these have been ks 3050- 75-350-0-'l 

	

• 	mer'ed in pursuance ol the reec cnciicn(1ation ot 
the Sixth CJC in a single revised scale, the scale 
of pay in which the employee was actually 

	

• 	drawl ig his pay should be specified) 	
-rill 

	

5 	Existing emolunients as on January 01.2006 

--.......•....._.........•_... 
() Bac pay (including Stagnati9n Incremetits, 	Rs 4590/- 

ifany) 	 . 
--------------------------------------... 

DearnesS pay - 	- 	: 	 -. its 2295/- . - 

DeainessAlIOWfl applicable a 	-. 	. 	Rs I 652/- 

A1CVJ .avepge 53 (1982)00) 	. 1. . . 	. 

	

- 	drotalestic1j0lu 12SL1 	Rs8537/  

	

6 	'Rcvlcd pn' bniidanti gic pay 	 Rs 52(10.20200/- 

crrespon(Iing to the pre .rviscd scicle shown at 	•(irnle Pay I 9011/-- ' 

SI: 	4ahov6, (Iii the ease of IIAC;-' - and above 

'the appropriate scale ma be me.fltiOflC(l). 	 • 

	

7 	Pay in the revised piy hand /scalc in 	 s 8540/- 

which piy 	be fixed as per the fitment table - 

attached at Annex-i 

	

8 	Grade pay to be gpplied i ntcnhlso 	4°f 	/ 

CCS'(RP) Rules, 008 	-. 	• 	... • 	- 

- 	
---- 

	

9 	Stepped tp pay vi1h reference to the Revised 
pay of Junior, I applicable (Notes 7 and 10 
belowRule7 (1) o CCS (RP) RuIcs2008). Name 

and pay of th 	junior also to he indicated 

-.................................................................................. 

with 
	 • 	 ('oiitd/-) 

Gadc pay of R. 	 ................. 

.......Iii the ;ht) h.tId 

With D.NJOu..f....O 	 - 

Adtr/ Si - . 	t 	'-SO 	'AA ) -Ao SÃo Ad 	 • 
- 	 . 	•1',, 	t 

El 



yv 	
OVILL 

 

" 

10. Revised pay with refere"ce to the - 
Substantive Pay in cases where the pay 
fixed in the officiating Post is lower than 
the pay fIXCd iii the substantive post if 
applicable (Sub Rule (2) of Rule 7). 

-Ti--  i 	8 ..  -S  

12 Revised emoluments afler Iixation 

Pay in the Revised Pay Band/Pay 

- 	 1 	2 3 	DEC 
Rs 8540/- 

Scale  
Gra e Pay Rs I )00/- 	\. 

Total  10440/-  
Special Pay, if admissible (Sub Rule - 

1(C) of Rule 7___ •__, •  ------- 
Personal Pay, ii admissible 	( Snmi I - 

Familynorms).. 	 ...H ....................................---- .........-- 
Nun- Pruct ici iig A I lowFlnce, ii - 

- -- udmissibie çsuh Rule ±).Ls 7 
13 L)tttc of next iticrenielit (Rules 9 and 10) () I 	liii 20X00 

................. 

6 .111111 	ifl(iCuieflt.  
Date of liicrtineiit b' alici 	ieii 

l'ay in the Pay
7applicable)

rade Pay (wherever 
Band/Scale  

01 Jul 2006 	 . ioioi- 	1900/- 
01 Jul 2007 	 . 11090/- 	 -do- 
01 Jul 2008 	. 11430/- 	 -do- 

14 Any other relevant in formation 
H 	- 

H 

Date H 	j,,7 ar 2009 	 Sigiiattiic & Dig 	of Fiend of,  the 
Officel 	 ( PRA!31. 	ti 	.' 	3 

/ 



f 	...' .- 	91 	•\ 

I •-  •. 	 - .•I .,... 	I. 

A ...... A 	..,+., 	 \ 	F.  r, I I .fI ,-si.Ct   

[jyr 

rt1 ,i 
Sub:- 	hxal!on of Pv on 1 rnsr IC .nr t:o. b 	fli ~ kiw p::Iv 	ffl': on 

Kel. 	x our o.i - a- ! inL-oorau 	 QL] 

lilt. 	flIts,; 	'45? 	III 	5.Vt.fl 	siAn.s; 	,.::sn,:,..n:, 	:11,-tv 	ilk. 	l*t.,lit.Il 	.Tfl t.citn.t.;nii 

T1 Ser'icc Book niong with connected ii&n 	 S 
Dl....-. 	I 	I Vf 	?t.fCC 'Ki,.. 1 .i)"7-')1I -h.... 8881? 8 ;aci1rj ,C, 	• 	, 	vi t 	, 	; ; -t .' 	 -. . 	r 	 ; 	. 	'l ; 	.'. t 	; 8 s. .s 

the following remarks':-- 
1 . 	 Py f i.h, hid'.- m." . ,  ho fixed in 1crmoi  Rule FP j 5(:. rcid in 	 IVT Ic 
....i. 	 Ut)I 1 	 Q 't iQi'f.4• . .,i. .i 	•1,.-..., I 	 • 4 . .-.......S* •11 •S•1S.4,S 	 .1 Yvitil k-I 	85% 1 Ilr.ilSS7tII.;) :t-s-.;:it.;l  fllCIlt..'s 888(8? 	sVIlt;lt .,Ilet(,f$tlli;;tIfl,lit lfl lIt.flt?5. 	Si (I It.55 

P1 \1111Ufl Ti is.  

cr;i1.;.c.;u;.i;i).n.4uit;vt. 	.€,\ 	it; 	,s.n)a,k., 	;I.:t. 	ii,;; 	film; 	8l85. 	iiImivmI;n.;m 	s - il: 

fl)')ji'fl11111 fl .. jjflj 1Y• 
• 1 ' I 	 . 	 I. .4 	.' ., .

i
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Smt Indrani Bhallacharjee 	 - 
MESA14272915 N, LDC 

)t 

 

To  
E-in-Cs Branch 	- 
EIQ0fMOD.(Army) 
Kashmir House Rajaji Marg 	 F 
New Delhi —110011 	 3 DEC 2009 
Posting /Transfer on Compassionate Ground 

Bench (Through Proper Channel) 	 GuWa- 

-.-- Respected Sir, 
With due respect, I the undersigned submit following for your kind perusal 

and sympathetic consideration please. 

That Sir, I was initially appointed as Civilian Switch Board Operator (CSBO) 
as temporary / casual basis on 13th August' 1986 vide Station HQ Masimpur 
letter No. Adm/Est 42 dt. 13 August' 1986 in Signal Centre Masimpur, and 

subsequently my service was regularized as CSBO Gde-ll w.e.f 21st  Feb 1994. 
Consequent, upon regularization of service I was transferred to Station 

Headquarter Shillong HQ 101 Area on Jul. 1995 and Served up to Sept. 2005. 

	

4, 	Due to pecuniary conditions, I applied for compassionate posting for Silchar 

Complex. As there was no vacancy of CS.BO at Masimpur, .1 applied for change in 
trade 'in same pay grade in any office in Masimpur. 

\ 5. ...... That Sir, my appeal was accepted by the AG Branch and I was transferred to 

'. •. 	' GE Slichar (MES) as LCD vide Army Head Quarter letter No. 

- 

	

	 15984/sep/1/2005/Mp-4 (civ) (b) dt. 12th September' 2005. (copy attached as 
Appex 'A') 

During September 2005.1 was drawing basic pay as CSBOGde II in the 

scale of 3200-85-4900. On Oct 2005 while I joined GE Silchar (MES) my pay has 

been fixed in the scale of LDC as 3050-75-3950-80-4590. (Copy attached as 
Appex 'B') 

On September 2005 as CSBO Gde II, my basic pay was Rs. 4050 and on 
joining G Silc'har my pay was fixed as Under 

Basic Pay 	 Rs. 4030/- 
Personal pay 	 Rs, 20/- 

Rs. 4050/- 
Mean while Govt. of India Ministry of Defence vide letter No. 

B/44572rrBP/Singsf4 (c)/334/D (QS) dt. 12h August 2008 has grated me the pay 
scale of Rs. .5000-150-8000 on completion 16 years of my service continuous 

: 

 1h 
from 13August' 1986. Accordingly records signals vide their letter No. 3669/CA- 



I , 	•. 	
6;- 

! 	 6/T-3/TBP/SP/64 dt. 25 August 2008 mentioned that as I was completed 16 years 

of continuous service on 12th  August 2002, I am entitled to draw TIME BOUND 

PROMOTION scale of Rs. 5000-150-8000 w.e.f. 13 August' 2002 (Copy 
attached as Appex C) 

On being granted revised scale as per Para 8 above area accounts Office 

. 	 Shillong has fixed my pay as Rs. 5000/- on 13th  August 2002 in the scale of 5000- 

150-8000 and DNI on 01 August 2003. In this connection vidé PlO No. 

11/CSBO/2008 dt. 10th December' 2008 based that my Basic pay stands Rs. 

5450/- before joining MES. 

That Sir, as per Gazettee of India No. 470 dt. 29th  August 2008 CCS 

(Revised pay) Rules 2008 has been introduced and to be implemented w.e.f. 1st 

. 	
0 	January 2006. Based on this rule I have been given understanding that my pay 

would be fixed as under: 

I 	 In the Pay 	Revisod Pay Grado JRovisod.Baslc 
Bad !L 	 Pay 	

. 	
pay. 

Pre revised Basic pay 	Rs. 7500/- 	Rs. 1900/- 	Rs. 9400/- 
Rs. 4030/- 	 J 	- 

Where in as per Para8 & 9 if I would have been remain as CSBO Gde II my 
;,.. . 	 revised Pay scale would have been as unde.r 
r 

1 5'Jan 2006 - 	 Pay in the Pay 	Revised Pay 	Revised Baic 
. 	 Band 	Grade Pay 	 Pay 

Pre revised Basic pay 	Rs. 10140/- 	Rs. 4200/- 	Rs. 
Rs. 5450/- 

	

1 1. 	From the above it is apparent that from Oct.2005 to Dec. 2005 I was 

01 	 drawing less Basic pay @ Rs. 1400/- PM (5400 - 4050) apart from other 

allowances Again from V t  January 2006 as per calculation shown in Para 10 

above, I am drawing less pay of Rs. (..jL(O/. PM (143fo-9400) beside other 

allowances. Therefore it would be a perennial loss till my last breath. Also benefit 
L 	 sanctioned by Govt. of India as mentioned in Para 8 would be in vain. 

	

12. 	That Sir, in view of the above, it is also pertinent to mention that, If I 
0 / would have been any vague idea of Government decision cited as 

mentioned above and perennial loss of my Pay I would not submitted my 
consent for transfer to MES as LDC at this cost. I also believe, Army 

- . 
	 Headquarterr also not issued my transfer order as LDC 

Cpc 
 financial loss exists 

DEC 2r39• 



11. 

w

tv 

 

tiz 

13. 	Therefore now it would be my earnest prayer to your kind honour either 

to revert my transfer order to signals as CSBO Gde I (in the scale of 5000-

150-8000) from MES or to continue my service in MES in the scale of 5000-

150-8000 in PB 2 in the Grade pay of Rs. 4200 with necessary Grade 

Protection. Further, it would not be out of place to mentioned that now a 

clear vacancy of CSBO exists in Masimpur Signal center under station 

• Headquarter Masimpur and I may kindly be adjusted in this vacancy and 

Advance Copy to: 

Army Headquarter 
Signal 4  C 

New Delhi - 110011 

Director General Signals 
	 Chief Engineer 

HQ Eastern Command, 
Fort WiIIiam 
Kolkata — 700021 

Chief Signal Officer 
Signal Records 
Post bag - 05 
Jabalpur - 482001 

Adm. Commandant 
Station Headquarter 
Masimpur - 788025 

2 3 DEC 109 \ 

\
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thus oblige please 

Thanking YOU Sir, 

Date: 15th July 2009 

Station: Silchar 

Yours faithfully 

IA~~
_ 6_v~ 

(Indrani Bhattacharjee) 
MES-A-14272915 N, LDC 

Office of Garrison Engineer Silchar 
P.O. —Arunachal -788025 

Dist.- Cachar, Assam 

Chief Engineer 
HQ Shillong Zone 
SE Falls 
Shillong-79301 1 

CWE 
HQ 137 Works Engineers 
Pin-914137 
CIo. 99 APO 
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I J 	 137 Works E'ngin1s 

PIN —914 17 	, 
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1 1 9//EIC(l) 	 Jul 20'  
H Ii j Engineer 
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POSTING/TRANSFER ON COMPASSIONATE QROUND•.I 
' 
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• 	 Application 	dt 	15 	Jul 	2009 	reced 	*orp 	A ~4 	15N 4 11  
!. S~, ilnt lndrani Bhattacharjee, LDC of GE Stichar addrbssed to E-in-Cs 	New 
'Dêlhi is fwd herewith in duplicate duly recomthended' by WE fr yoU fther 
•nëcessa action please. 

I 	 'I 

I  

I 
•. 

u 

t 

Vaki 

I 	 Lt Col. 	II:J 
Offg Adjt : 

J 	Ends :- (As above) c for CE 
I I 

Cppv to 
- I, 

ief Engineer 	 for info p1 	 I 

stern Command 

	

1 	William 
—21 

I 	Silchar 	 - 	 for info wityor letter' No 	 ~ .Ilj 
IN —900380 	 1102/2161/E1E d 18JuI 09 	 1,1 

	

•/: 	 4O99,PO 

II 	 I :,  
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GuW11 cnt*  

ATIN E/-AVIZE/1- 4 . 

Regd SQ 
Chief Engineer 
Shiliong Zone 
Spread Eagle Falls 
Shiliong-- 11 

Aug 2009 

Tele:6706Mil) 

70762/9/Adm/ft7 /E1 0(l) 

Chief Engineer 
HQ Eastern Command 
Fort William 
Kolkata-21 

POSTING/TRANSFER ON COMPASSIONATE GROUND 

1. 	An application dated 15 Jul 2009 submitted byA-14272915N Smt Indrani 
Bhattacharjee,LDC of GE Silchar is Md herewith for your further necessary action please 

I L  1  "1001,  
(SV'Patil) 
Col 
SQ-1(Pers & Legal) 
For Chief Engineer 

Copy to :- 

HQ 137 Wks Engrs 	- for info wrt your letter No 1119/803/E1C(l) dated 25 Jul2009 
dO 99AP0 

GE Silchar 	 - for information. 


